
















































































































































































































































































S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

case, complaint MP/MLA 
case or closure 

report 

9. D LCT12-00007 8- Ct. Cases:- Sec. 499,50 I ,502 3 Sittin g MLA 
2023, 09/2023 IPC 
Manjit Singh GK 
Vs. 
Manjinder Singh 
Sirsa 

Present stage of the Details of prosecution witness Statem ent of 
case accused whether 

Witness cited Witness dropped Witness examined recorded or not 

Statement of 5 N/A 5 Not recorded 
accused under 
Section 3 13 of 

Cr.P.C 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in the 
proceedings are existing in said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

Vide order dated Yes Matter is before On 22.05.2026 Ld. Coun sel subm itted that 
15.09.2025, Hon ' ble the Hon 'ble Delhi the Hon ' ble High Court has re-notifi ed 
High Court of Delhi Vide latest order High COUlt matter for 24 .08.2026. Therefore th e 
has extended interim dated 15 .09.2025 Matter has been re-notified for 02.09.2026. 
stay order till next of Hon'bl e High 
date i.e. 17.03 .2026. Court of Delhi 
Accordingly, matter 
adjourned for PEl 
further proceedings 
for 24.03.2026. 

Date of institution Date of taking Date of framin g charge 
cognizance 

19.05 .2023 22.05.2023 06.1 2.2023 

Details of defence witness Date since when matter has 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposa l 
of the said case(s) 

Appropriate steps 
will be taken fo r 
exped itious disposal 
of the case after 
vacation of interim 
order. 

been posted for final 
Witness examined arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the sa id case(s) 

Stay of proceedings by Hon'ble High Court of Delhi 

'1 ' ,... • • '" J ' " . 
-04 

AdJidonal , .. ,i";lif.lt IC ltI; MaglS
l
ra le..(

1
4 

iFiti, -:rt 
RouSii Avenue Distric Courts. New O.tth, 



1 
CNRNo. and S.l. i' 

No. Case Title 

10. I DLCTl 2-000093-2023, 
State 
Vs. 
Brij Bhushan & Anr. 

Present stage of 
the case 

Prosecution 
E vidence 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

J 

I Nature Penal Statutes No. of accused Whether accused I Date of institution I Date of taking Date of framing charge 
-whether state involved is sitting or cognizance 

case, former MPIMLA 
complaint case 

or closure 
report 

I Cr. Case:- 0612023 Sec. I 2 lOne of the accused persons 1 15.06.2023 107.07.2023 121.05.2024 
354,354D,354A,506( 1), I 09 is an Ex-MP 
of lPe 

Details of prosecution witness Statement of Details of defence witness Date since when matter has 

W 't 't d W't W' accused whether W· . d W· . d been posted for final I ness CI e I ness It ness ddt .tness cIte Itness examme t 

48 

Whether any 
interim orders 
are existing in 

the matters 

No 

d d/ d ' tt d 'd recor e or no argumen s roppe a ml e examme 

5 admitted & 8 
Dropped 

Expected date of 
disposal of case 

August, 2026 

33 Not recorded 

(a) 
Short summary of the work done in 

the said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

N/A N/ A 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

On 02.05.2026 PW-22, PW-23, PW-24 and 
PW-25 were examined and discharged. 
Mater was adjourned for PE on 05.05.2026. 
On 05 .05.2026 PW-26, PW-27, PW-28 & 
PW-29 were examined and discharged. 
Mater was adj ourned for PE on 12.05 .2026. 
On 12.05.2026 PW-30 examined and 

Shortest possible I On the request of the Victim/ Witness matter was 
date is given as per adjourned for NDOH. 
the convenience of 
victirns/prosecutio 
n witnesses as well 
as Ld. Counsel for 

discharged. Matter was adjourned for PE I accused persons. 
on 15.05.2026. 
On 15.05.2026 PW-3 1 examined in chief 
and further examination in chief was 
deferred due to paucity of time. Matter was 
adj ourn ed for PE on 19.05.2026. 
On 19.05.2026 PW-3 1 examined in chief 
and further examination in chief was 
deferred due to paucity of time. Matter was 
adjourned for PE on 20.05 .2026. 

~ 
'J~ ....... ~' 
\J1i(lH(#ff tr, <, ': ·~ ·h I 

" Addition :;, ' .. :' '," !idill Maoistra e.1J4 
. , . .. : ;.m17~,~~ 

Rouse !~ , ._,. : ;~ ' ? : r; ! ( cur!s, New Dd'hl 



5 .1. No. CNR No. and Case Title Nature 
-whether s tate case, 
complaint case or 

closure report 

II. OLCT I2-000115-2023, Ct. Case No. 1212023 
ORI 
Vs. 
Baba Lea ther Impex 1'vt. 
Ltd. & Ors 

Present s tage of the case 

Witness cited 

Arguments on charge 36 

Whether there is any Whether any interim 
stay of proceedings orders are existing in 
ordcred by superior the matters 

court, if yes given dctai ls 

No No 

Penal Statutes 
involved 

Sec. 132/ 135(1)(i) 
(a)/ 135(1)(i)(b) ofnle 
Custom Act 

On 20.05.2026 PW-31 examined and 
discharged. Matter was adjourned for PE 
on 25.05.2026. 
On 25.05 .2026 PW-I ,PW-20 & PW-32 were 
examined and discharged. Matter was 
adjourned for PE on 30.05.2026 . 
On 30.05 .2026 fresh supplementary charge 
sheet was filled . Same was taaken on 
record. Matter was adjourned for 
consideration of supplementary chargesheet 
on 01.06.2026. 

No. of accused Whether accused is 
s itting or former 

MP/MLA 

7 (Out of which 02 are one of the accused persons 
abated) is a Ex. MLA 

Details of prosecution witness Sta tement of accused 
whether recorded or not 

Witness dropped Witness examined 

2 19 -

Expected dnte of (aJ 
disposa l of case Short summary of thc work dOlle in thc said case(s) 

during the month 

On 05.05.2026 matter was disposed off all accused 
persons were discharged. File was ordered to be 
consigned to Record Room after due compliance. 

Date of institution Date of taking cognizance Onte of framing charge 

06.06.2023 11.08.2023 ---

Details of defense witness Date s ince when matter has been posted 

Witncss eitcd 

Ni l 

(b) 
Action Plan form IIlatcd 
and the ste ps taken for 
ex pcditious disposa l of 

the said case(s) 

Shortest poss ible dates arc 
given and appropriate s teps 
are being taken for 
expeditious disposal of 
case. 

Witness examined 
for final arguments 

Nil 

(e) 
S pec ific reasons, if any causing delay in disposa l of the said easc(s) 

~~ .. ~~ --
AddWcnal Chiaf Judi ial Magistrare_ 
~~fuMi'~ C1'7,~~ 

Rouse Avenue District .uns, New Defhl 



S.1. ·1 CNR No. and Nature Penal Statutes No. of accused Whether accused 
No. Case Title -whether state involved is sitting or 

case, former M P/M LA . 
complaint case 

or closure 
report 

12. D LCT12-000 198- Cr. CASE No. Sec. 125 OF 1471 Sitting MLA 
2023 1412023 REPRESENTATI 
STATE vs ON OF PEOPLE 
KAPIL MISHRA ACT 
(RBTON 
16.12.23) 

Present stage of Details of prosecution witness Statement of 
the case 

Witness cited Witness dropped Witness 
accused whether 

examined 
recorded or not 

Scrutiny of 14 N/A N/A N/A 
documents, 
arguments 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work donc in 
proceed ings are existing in the said case(s) during the month 
ordered by the matters 

super ior court, if 
yes given details 

Yes Yes Matter is before On 09.04.2026, in pursuance of the 
Vide latest order the Hon 'ble Delhi order dt. 02.04.2026 of the Hon 'ble 
dated 28.08.2025 High Court High Court of Delhi matter has been 
of Hon'ble High adjourned for 06.07.2026 .. 
Court of Delhi 

Date of institution Date of taking Date of framing charge 
cognizance 

01.11.2023 22.06.2024 ----

Details of defence witness Date since whcn matter has 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
d isposal of the 

said case(s) 

NA 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if a ny causing delay in disposal 

of the said case(s) 

Stay ofproeeedings by Hon'ble High Court of Delhi 

~"T.!.?T"':'T! , ~~-O.{ 
Additional Chief ,i( rl il: ial M:1gi:.;/riltt

1
.04 

~ ~ hr<orr 'f(llT(if~, 1if f~\;(;ft 
Rouse Avenue Ois iet Coutts, New D«nl 



S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge I 

No. Title -whether state involved sitting or former cognizance 
case, complaint MP/MLA 
case or closure 

report 

13. DLCT-12- Ct. Case No. Sec. 12 of the I Sitting MLA 03 .06 .2024 08 .07.2024 ---
000163/2024 12/2024 Protection of Women 

from D.V. Act, 2005 

BHANVI 
KUMARI SINGH 
Vs. RAGHURAJ 
PRATAP SINGH 

Presen t stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether been posted for final 
recorded or not Witness cited Witness exa mined arguments 

Appearance of - Nil - - -- - -
accused 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Pla n Specific reasons, if any causing delay in disposa l of 
proceedings are ex isting in sa id case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if exped itious disposal 
yes given details of the said case(s) 

Yes Yes Matter is before On 22.05 .2026 it was submitted by both the Appropriate steps Matter was reserved for orders before Hon'ble High 
Vide order dated the Hon 'ble Delhi Ld. Counsels that matter is pending before will be taken for Court of Delhi 
11 .09.2024, the Vide order dated High Court the Honb' le High Court of Delhi where the expeditious disposal 
proceedings before 11.09.2024, the matter was reserved for judgment and it was of the case after 
th is Court were proceedings also requested to give NOOH after second vacation of interim 
stayed by Hon'ble before th is Court week of July, 2026. At joint request the order. 
High Court of Delhi. were stayed by matter was adjourned for 09.07 .2026. 

Hon'ble High 
Court of Delh i. 

- ---- -_ ._- . _ - - ---

S.I. CNRNo. and Nature Penal Statutes No. of accused Whether accused is Date of Date of taking Date of framing charge 
No. Case Title -whether state involved sitting or former insdtution cognizance 

case, MPIMLA 
complaint case 

strate-04 
, .,,~ 

nue Oistiict Coons, New D«ni 

or closure 
~{~ f.-

3ffi!~.Cffi'~ ..qrf~~ 
Adckflonal Chief i'd ie ' I 

.... • 11 .. ~ l Iii 
~ t;.:f.q S.rr'fl b~:rr--" _ • n. f f ., -.1(:.1 r" 
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14. 

report 

DLCT12-000268-1 Ct. Case 
2024 No.17/2024 

Gyanendra Singb 
v. Ajay Mahawar 
&Ors. 

U/s 223 & 175 of 
BNSS, 2023 

8 One of the accused 127.09.2024 
persons is sitting 
MLA 

NA NA 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since wben matter bas 
the case 

Filling of ATR 

Whether tbere is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

I 

Witness cited Witness 
dropped 

NA I Nil 

Wbetber any I Expected date of 
interim orders disposal of case 
are existing in 

the matters 

No October 2026 

Witness examined 
accused wbetber 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

NA NA NA NA NA 

(a) (b) (c) 
Short summary of the work done in tbe 

said case(s) during the month 
Action Plan Specific reasons, if any causing delay in disposal 

formulated and oftbe said case(s) 
the steps taken 
for expeditious 
disposal of tbe 

said case(s) 

On 05.05 .2026 Ld. Counsel for the complainant Appropriate 
was present through VC alongwith complainant steps are taken 
in person. This Court is in r~ceipt of the Order by g lvmg 
dated 30.04.2026 of Ld. Sessions Judge, RAoe. shortest possible 
Court needs some time to go tllrough the same. d t ti 
Matter was adjourned for further proceedings on a es

d
. . or 

11.05 .2026. expe ltlons 
On 11.05.2026 Proxy Counsel for the disposal of the 
complainant was present through VC alongwith case. 
complainant in person. Proxy Counsel for the 
complainant sought adjournment submitting that 
the main counsel was not present today. 
Request was allowed. At request matter was 
adjourned for 21 .05.2026. 
On 21 .05.2026 Ld. Counsel for the complainant 
was present through VC alongwith complainant 
in person and sought adjournment citing 
personal exigency same is allowed and matter 
was adjourned for 01.06.2026. 

:J 
~~ Z.)~C;fj~1f11Cfiffi-O~ ..., 
Ad~tio~~f CI:ic·f ' .. ;jil: iilf M:;g;.s!rr:: ... :J~ 
~~fs1{' r ;.;..r({TfT'l, 1~ r~ (. , . j 

RoUie Avenue District Courts, New DeCh; -------



S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date oflaking Date offraming charge I, 'I 

No. Title -whether state involved sitting or former cognizance 
case, complaint MP/MLA 
case or closure 

report 

15 . D LCT 12-000088- Cr. CASE No. 419/420/467/468/471 28 18.1 1.20 15(Actual) -- --
2025 08/2025 1120-B/34 IPC rlw (3 abated & 02 P.o) A - 19 (Oharam Pal 

3/4/5 Gambling Act, Yadav@ OP Yadav) RBTon 
Case RBTon 30 Arms Act, 66(0) was former MPI 11.03.2025 
11.03.2025 IT Act, and 417 MLA who has now 

Name & Emblem been discharged in 
STATE vs Roshan Act. th is matter. 
Lal Verma & ORS. 
FIR NO. 912/20 15 
PS: . 
BHAJANPURA 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date si nce when matter has 
case 

Witness dropped Witness exam ined 
accused whether 

Witness cited Witness examined 
been posted for final 

Witness cited recorded or not arguments 

Arguments on 77 - - Not recorded NIA NIA N/A 
Charge 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposa l of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the sa id case(s) 
ordered by the matters steps taken for 

superior court, if expeditious d isposal 
yes given details of the said case(s) 

No No October, 2026. On 29.05.2026, It was informed that the Appropriate steps Crl. Revision is pending before Ld. Sessions Court . 
matter is pending in in Crl. Revision before will be taken by 
Sessions Court and same is fixed for giving shortest 
15.07.2026 . The matter has been re notified possible dates for 
for 16.07.2026. expeditions disposal 

of the case. 



I 
S.1. " CNR No. and Case 
No. 

16. 

Title 

DLCTt2-000178-
2025 & CR CASES 
14/2025 

STATE VS, ALKA 
LAMBA 

FI R NO. 80/24, PS 
PARLIAMENT 
STREET 

Nature 
-whether state 

case, complaint 
case or closure 

report 

Criminal (State 
case) 

Penal Statutes No. of accused 
involved 

221 /223 (A)/ 132/285 01 
ofBNS 

Whether accused is I Date of institution 
sitting or former 

MP/MLA 

Former MLA 27 .06.2025 

Date of taking 
cognizance 

20.08 .2025 

Date of framing charge 

Details of prosecution witness Statement of Details of defence witness Date since when matter has 

Witness dropped I Witness examined 
accused whether been posted for final 

Witness cited Witness examined 

Present stage of the 
case Ir-----------.-----~-------.--------------J 

Witness cited 

Consideration point 
of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

CNR N'.). and Case 

II 

Whether any 
inter im orders 
are existing in 

the matters 

No 

Nature 

NA 

Expected date of 
disposal of case 

August, 2026 

Penal Statutes 

recorded or not 

II N/A N/A 

(a) I (b) 
Short summary of the work done in the Action Plan 

said case(s) during the month formulated and the 
steps ta ken for 

expeditious disposal 
of the said case(s) 

On 04.05.2026 final arguments were heard, Short dates given 
written submiss ions and relevant citations and no unnecessary 
have been filled on behalf of the accused. adjournments are 
Ld. APP for the State sought time to file the being given. Further 
written submiss ions along with relevant all efforts are made 
citations. Matter was adjourned for to dispose off case 
pronouncement of judgment on 22.05.2026. expeditiously. 
On 22.05.2026 matter was adjourned for the 
purpose fixed on 25 .05 .2026. 
On 25.05 .2026 judgment was pronounced 
and accused stood convicted. Matter was 
adjourned for quantum of sentence on 
04.06.026. 

No. of accused Whether accused is I Date of institution 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Date of taking 

Additional Cr' ;!:; . . '.' " ',':ui5tr <lt~:-04 
a;-rnft om ~I' : ~Tt ~~r ;pTI~dt-04 

U3\i.i~~f~;-d 'i .~ .(-::.:r ,;' j ir:}fTf 
Rouse Avenue Oi tricl Court!, ~icw Def'ni 



No. I 

17. 

Title -whether state I 
case, complaint 
case or closure 

report 

DLCTl2-000397-2024 Criminal (State 
& CRCASES 
18/2024 

STATE VS, HAJJ 
YUNUS 

FlR NO. 348/24, PS 
DAYAL PUR 

case) 

involved sitting or former cognizance 
MPfMLA 

186/353/3231341 /5 02 Sitting MLA 24.12.2024 27.09.2025 
06/34 IPC 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 

Witness dropped I Witness examined 
accused whether 

Witness cited recorded or not 
case ~IW--i-tn-e-s-s-c-it-ed---'--------------"----------------4 

Matter fixed for 
compliancel further 

consideration on 
point of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

14 

Whether any 
interim orders 
are existing in 

the matters 

No 

N/A 

Expected date of 
disposal of case 

August, 2026 

02 N/A ' 

(a) 
Short summary of the work done in the 

said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

On 06.05 .2026 Ld. PO was on leave. Matter Short dates given 
was adjourned for PE on 13.05.2026. and no unnecessary 
On 13.05.2026 PW-\& PW-2 were examined adjournments are 
and discharged. Matter was adjourned for PE being given. Further 
on 18.05.2026. all efforts are made 
On 18.05.2026 lawyers were abstaining from to dispose of case 
work. Thee Witnesses were discharged expeditiously. 
unexamined. Matter was adjourned for 
28.05.2026. 
28.05.2026 was declared holiday and 
therefore; the matter was taken up on 
29.05 .2026. Both accused persons were 
absent. Oral exemption was sought on behalf 
of both accused persons by Ld. Counsel. 
Heard and allowed. Ld. Counsel for the 
accused persons sought adjournment citing 
the reason non availability of main Counsel. 
Matter was adjourned for PE on 03.06.2026. 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

cPf~ 
3rf~~~ . 
AdcUtiona! Ch ief Judi -iai M ;: gj:';'dt~' -Oi 
~ ~ii;q ;~"fr~. '1<14, 'lj f~ ;~;[ . " . 

Rouse Avenua District Courts, New D6'!.ni 



S.I. CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is 
No. Title -whether state sitting or former 

f 
case, complaint I\1P/MLA . 
case or closure 

report . 

18. DLCT 12-000279-2025 Criminal (State 186/353/342/34 IPC 02 o I Siting MLA and 
& CrCase No. case) OlfonnerMLA 
29412020 

STATE VS. SHOAIB 
IQBAL 

FIR NO. 18/17 
PS - DARYAGANJ 

Present stage of the Details of prosecution witness Statement of accused 
case 

Witness cited Witness dropped 
whether recorded or 

Witness cXllIllincd not 

Fram ing of charge 15 10 5 N/A 

Whether there is any Whether any Expected date of (a) 
stay of proceedings interim orders disposal of case Short su mmary of the work done in the saitl 
ordered by superior are existing in the case(s) during the month 

court, if yes given matters 
details 

No No On 04.05.2026 matter was disposed off as 
acquitted . File was ordered to be consigned 
to record room after due complaince. 

Date of institution Date of taking Date of framing charge 
cognizance 

Initial date of 10.01.2020 -
Institution - 10.01.2020 
and Date of Institution 

in the present court 
25 .09.2025 

Details of defence witness Date since when matter has been 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal of 
the said case(s) 

Short dates given 

and no 

unnecessary 

adjournments are 

being given. 

Further all efforts 

are made to 

dispose of case 

expeditiously. 

Witness examined 
posted for final arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of the said 

case(s) 

~ ii@~ "' I ,.- ~~-04 
AddHional Chiei J riici. \i 1~, ;: Gistrate·C4 
~t~firc-il , 11irdQ, ~ f~ffi 

Rouse Avenue Oistr cl Courts, New Dclhl • 



S.1. No. CNR No. and Case Title Nature Pena l Statutes invo lved No. of accused Whether accused is 
-whether state case, s itting or former 
complaint case or MP/MLA 

closure report 

19. DLCT12-000058-2026 & C riminal (State 186/353/342/34 I PC 7 One accllsed is a s itting 
C r Case No. 58/2026 elIse) MLA. 

Basant Coel ANR Vs 
Jitender 
Mahajan 

F IR NO. 18/ 17 
PS - DARYA CANJ 

Present stage of the case Details of prosec ution witness Statemcnt of accused 
whether rccorded or not 

Witness cited Witness dropped Witness examined 

Fresh case registered. Put 3 N/A N/A N/A 
lip for conside ratio n. 

Whether there is any Whether a ny Expected date of dis posa l (a) 
stay of proceedings interim orders are of case Short summary of the work donc in the sa id case(s) 
ordered by superior exist ing in the during the month 

court, if yes given details matters 

No No December 2026 O n 14.05.2026 Lawyers were absta ini ng ITom work. 
Complainant No. I was present through VC a longwith 
Proxy Counsels, Summoned witness AS I Sushi I Kumar, 
PG Ce ll , North - East district was present in person at 
request matter was adjourned for 25.05.2026. 
On 25 .05.2026 Ld. Counse l to r the complainant and 
Summoned witness AS I Sushil Kumar, I'G Cell , North -
East district was present in person. 
Ld. Counsel to r the compla inant submitted that the 
record fi lled by the summoned w itness is incomplete. 
On this w itness AS I Slishil Kumar sought some more 
time to fil e the complete record as mentioned in the 
app lication which was not object by the Ld. Counse l for 
the complainant. At request matter was adjourned on 
02.06.2026 for the same purpose. 

-

Date of ins titution Date of taking cognizance Date of framing charge 

Initial date of Institut ion - - _. 
19.02.2026 and Date of 
Institution in the present 
court 25.02.2026 

Dctails of defence wit ness Datc s incc whcu matter has been posted 

Witness cited 

(b) 
Action Plan formu lated 
a nd the s teps taken for 
exped itious disposa l of 

the sa id case(s) 

Poss ible shortest date will 
be given. All efforts w ill 
be made 10 dispose of case 
exped itiously. 

W itness examined 
for fina l arguments 

N/ A N/A 

(c) 
S pecific reasons, if any CllOsin g delay in disposal of the s:l id casc(s) 

N/A 

~ {) ~~~;:r~: <1 ~1I ~te!iTft- 04 
AddWonafChic f 'ud;cia! r,;;c g i :' b;~, . (i :1 
~ tcRi furr; . ~(j?;i(1Q" I "11 ~.;.:\:~( 

RoLl$e Avenue Oi tric.t Courts, New DtJini 

, 



S.l. No. I CNR No. and Case Title 

! 

20. OLCTI 2-0001 0S-2026 

A. S Vs State and 
others. 

CT CASE NO. 05/2026 
PS - V ASANT KUNJ 

Nature 
-whether state case, 
complaint case or 

closure report 

Penal Statutes involved 

Criminal I 175(3) BNSS 
(Complainant case) 

No. or accused 

44 

Whether accused is 
sitting or former 

MPIMLA 

One accused is a EX­
MLA. 

Date of institution 

Initial date oflllstitution -
19.03.2026 

Oatc of taking cognizance Date or framing charge 

Present stage of the case I Details or prosecution witness Statement of accused Details of defence witness Date sillce when mattn has been posted 
for final arguments 

If 

f 
! . ' 

Fresh case registered. Put 
up for consideration. 

Witness cited 

Whether there is any I Whether allY 
stay or proceedings interim orders are 
ordered by superior existing in the 

court, if yes given details matters 

No No 

I 

whether recorded or not 
Witness dropped Witness examined 

N/A N/A N/A 

Expected date of disposal (a) 
of case Short summary of the work done in the said case(s) 

December 2026 

during the month 

On 16.05.2026 Ld. Counsel for the 
complainant was present alongwith 
complainant in person. In compliance of 
order dated 29.04.2026 reply was filled by 
the SI Priyanka duly forwarded by The 
SHO, PS Cyber/SWD same was taken on 
record. Copy supplied. Inspector Kuldeep 
Rana submitted that all the links which was 
provided by the complainant on last date of 
hearing has been analyzed and the Audio 
transcripts has been prepared. It is further 
submitted that the links provided by the 
complainant have also been sent to IT 
intermediaries and the legal opinion is also 
being sought for proceedings ahead in the 
present matter. 
Last and final opportunity was granted to 
Inspector Kuldeep Rana and SI Priyanka for 
filling the complete/ Detailed / Additional 
report. Matter was ordered to be adjourned 
for compliance on 20.05.2026. 
On this, Inspector Kuldeep Rana sought 02 
weeks time for filling detailed report in the 

Witness cited I Witness examined 

N/A N/A 

(b) (c) 
Action Plan formulated 
and the steps taken for 
expeditious disposal of 

Specific reasons, if any causing delay in disposa l of the said case(s) 

the said case(s) 

Possible shortest date will i Fresh case received by way or assignment on 19,03.2026. 
be given. All efforts will 
be made to dispose of case 
expeditiously. 

df 
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present matter. Not objected to by the 
compla inant. 
At j oint request matter was adjourned for 
compliance on 30.05.2026. 
On 30.05 .2026 Ld . Counse l for th e 
complainant and Insp. Kuldeep Rana, PS 
CyberlSWD in person. [n compliance of 
previous order detai led reply has been filled 
by Insp. Kuldeep Rana. 
At this stage Ld . Counse l for the 
complainant seeks adjournment citing non 
ava ilability of arguing Counsel. Allowed 
subj ect to it be ing last and fin al opportunity. 
Matter was adjourned for arguments on 
05 .06 .2026 . Q~ 

prep;::~:-~ Ahlmad) 
In the court ofSh. Ashwani Panwar, 
Ld. ACJM-04/RADC, NO 

t) 
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